223 Re. Questions
’ of Privilege

[Mr. Speaker]

Pratap Singh accords with those mes-
sages. A copy of the telex sent by the
Chief Minister of Keraly to the Prime
Minister had been sent to the Ministry
of Agriculture. In that copy there is no
specific request for aid. But Shri C. M.
Stephen showed me his copy of the
telex. In that copy there is a specific
request for gid. The last paragraphs of
the two telex messages are not identi-
cal. They materially differ. No one is
in a position to explain how this con-
tradiction came into existence.

Under these circumstances, I decline
to give my consent under rule 222.

SHRI C. K. CHANDRAPPAN (Can-
nanore): Since nobody could convince
you, would you ask the Minister to
present a photostat copy of the origi-
nal?

MR. SPEAKER: If you want 1 will
ask the Minister to place a photostat
copy on the table of the House.

(Interruptions)

SHRI JYOTIRMOY BOSU: They had
coffee.

MR. SPEAKER: They have a right to
come, they are coming now,

(Int:rrutpions)

SHRI SHYAMNANDAN MISHRA:
1 seek vour indulgence. I had mention-

SHRI SAUGATA ROY (Barrack-
pore): The opposition is getling no
protection.

MR. SPEAKER: Probably, I must get
protection from the Opposition now.

SHRI SHYAMNANDAN MISHRA:
I am seeking your indulgence with re-
gard to the reference to the terms of
reference of the Shah Commission. The
words exactly used are...... ‘

MR. SPEAKER: I have seen that.

SHR] SHYAMNANDAN MLSHRA:
‘T have said about the circumstances. 1

DECEMBER 17, 1977

Matters under 224
Rule 377

want to correct it. ‘The abuse of power
immediately preceding the proclama=
tion of emergency’. These are the
words.

SHRI JYOTIRMOY BOSYU: I have
given notice for very important thing.
arising out of an assurance on the floor
of the House. I have wriiten to the
Chairman and the Members of the As-
surance Committee. Kapadia Kochinoor
Mills have extracted more than Rs. 22
crores.

MR. SPEAKER: I do not know any-
thing.

SHRI JYOTIR MOY BOSU: I have
got documentary evidence. Now «n en-
quiry has been instituted by the Mini-
stry of Finance, The Enquiry Commit-
tee has submitted a report to the Mini-
stry of Finance. There it has been re-
vealed that two erstwhile Reserve:
Bank Governors and the former Mini-
ster of Banking are involved in cons-
piring and they committed this big
fraud on the nationalised bank. We
could like the Government to lay on
the table of the House the report that
has been submitted on the fraud com-
mitted on the Central Bank of India
by Kapadias, Reserve Bank Governors.
and the Banking Minister’'s office.

12.24 hrs.
MATTERS UNDER RULE 377

(i) FLOUTING OF SAFETY RULEs IN
CERTAIN PRIVATE CoarL MINES OF
BIHAR
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12.28 hrs,

(ii) GRIEVANCE§ OF RAILWAYMEN

PROF. DILIP CHAKRAVARTY (Cal-
Ct{tta South): Thank you for your per-
mission to raise certain points, con-
cerning the problems of railwaymen.
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Yesterday, one lakh of railwaymen
assembled pefore the Parliament under
the organisational leadership of the All
India Railwaymen’s Federation.

I recall, Sir, with a sense of pride that
some 20 years ago 1 was also connect-
ed with the Railwaymen's Federation.
All India Railwaymen’s Federation, its
members in particular and the Rail-
waymen in general, are much concern-
ed about the activities of the anti-so
cial and unscrupulous elements which
haved raised their ugly heads in caus-
ing accidents, causing injuries to rail-
way workers, killing innoncent passen-
gers and railway workers etc, besides
causing heavy damage to railway pro-
perty. Thig has appeared in their peti-
tion. I again take this opportunity 1{o
offer my thanks to the leadership of
the All India Railwaymen’s Federation
The Railwaymen, after the withdrawal
of emergency, did excellent work. They
not only enabled the hon. Railway Mi-
nister 1o place a surplus budget before
Parliament (with the profit of Rs. 45
crores), but, by their hard work, they
have enabled the Indian Railways to
anticipate a profit of Rs. 80 crores in
the current year. But, unfortunately,
Sir, we have not, as yet been able to
fulfil many of the very basic need:
of these railwaymen.

I again recall, with a sense of pride,
of the last railway men’s strike, which
was imposed on the railwaymen. Tle
strike has been led by our honoured
colleague Mr. George Fernandes in
1974. Their six point charter of de-
mands is yet to be fulfilled. It is
common knowledge that the railway
workers work round the clock. It is
also common knowledge that rai'way
workers are industrial employees and
are governed by the provisions of the
Industrial Disputes Act. They have
very little in common with the civil
servants. Yet they are bracketed with
the civil servant working in the Central
Secretariat of the Government of India
I will give an illustration. Take Group
D employees of the Railways such as
Khalassis, station porters, shunting
porters, safety porters, etc. Their
duties not only involve hazards and



